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The folloWing Bill was introduced in the Andhra Pradesh
Legislative Assembly on 23 November, 2021.

L. A. Bill No. 22 of 2021

A BILL FURTHER TO AMEND THE ANDHRA PRADESH CINEMAS
(REGULATION) ACT 1955.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy
Second Year of the Republic of India as follows, -

1. (1) This Act may be called the Andhra Pradesh Cinemas (Regulatlon)- Short title and
(Amendment) Act, 2021. Commencement.

(2) It shall be deemed to have come into force on and from the 12® November,
2021.

2. Inthe Andhra Pradesh Cinemas (Regulation) Act 1955, after section 5, the following msertion of new '

i i ' tion 5-A.
section shall be inserted, namely,- T

online booking | ““5-A- Notwithstanding anything contained in this Act and Platform.

Platform. the Rules, no licensee shall offer to sell or allowed to be sold any
tickets for admission into cinematograph exhibition except through the online booking
platform of the Government Company on such terms and conditions as may be prescribed
from time to time, in this regard.”

3. (1) The Andhra Pradesh Cinemas (Regulation) (Amendment) Ordinance,2021 is Repeal and

Savings.
BeiE e Ordinance No.20
_ of2021.

(2) Notwithstanding such repeal, anything done or any action taken under the said -

Ordinance shall be deemed to have been done or taken under this Act.
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ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-A

STATEMENT OF OBJECTS AND REASONS

In order to enhance movie-theatre experience in the State
of Andhra Pradesh, the Govt. has decided to introduce seamless
online movie booking system, in the lines of Indian Railways online
ticketing system;

The proposed online movie booking system enable the audience
or moviegoer to book their tickets for their choice movie at their
selected theatre by making a phone call, surfing the Internet, by
sending SMS etc; '

It caters to the people to get cinema ticket without hassle and
save time of standing in long queues, journeys and to avoid
disappointment of non-availability;

The proposed online movie booking system reduces traffic
problems and pollution and helps in checking Black-marketing. The
proposed online booking system will stop the tax evasion and
enable the Revenue Department to collect GST & Service Taxes etc.,
within time. Therefore, the Government have decided to amend the
act suitably; :

Accordingly, it has been decided to amend the Andhra Pradesh
Cinemas (Regulation) Act, 1955 (Act 4 of 1955} suitably.

As the Legislature of the State of Andhra Pradesh is not then
in session, having been prorogued, and it has been decided to give
effect to the above decision immediately, the Andhra Pradesh
Cinemas (Regulation) Amendment Ordinance, 2021 (A.P. Ordinance

No.20 of 2021) was promulgated by the Governor on 9t November,
2021, ] :

The bill seeks to replace the said ordi
the above decision.

ance and to give effect to -

Y.S. JAGAN M N pY
CHIEF/MINIST
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2 of the Bill authorizes the Government to issue
notifications in respect of the matters specified therein and generally to -
carry out the purposes of the Act,

All such notifications issued, which are intended to cover the
matters mostly of procedural in nature are to be laid on the table of the
both Houses of the State Legislature and w:ll be subject to any
modifications made by the Legislature.

The above provisions of the Bill regarding delegated legislation
are thus of normal type and mainly intended to cover ‘matters of
procedure.

. Y.S.JAGAN M
CHIEF
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MEMORANDUM UNDER RULE 95 OF THE RULES OF
PROCEDURE AND CONDUCT OF BUSINESS IN THE ANDHRA
. PRADESH LEGISLATIVE ASSEMBLY -

The Andhra Pradesh Cinemas (Regulation) (Amendment) Bill,
2021, after it is passed by the Legislature of the State, may be
submitted to the Governor for his assent under Article 200 of

the Constitution of India.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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